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Pakistan· Saud i Arabia Joint Defence 
Agreement 

2128. SHRI ARJUN ETHI: Will the 
Minister of DEFENCE be pleased to statl!: 

(a) whether Government have received 
any information that Pakistan has entered 
into :1 joint defence agreement with Saudi 
Arabia and alliance with the Gulf Stat~s 

offering great advantages to Pakistan , bo th 
strategic and economic; 

(b) if so, whether Government have 
studied its impact on Tndla's securi ty and 
defence preparation particularly on the 
western sector bordering Rajasthan ; and 

(c) the steps being taken to st reng1h ,: n 
this side of the border "? 

THE MINISTER OF DEFENCE (SHRI 
R. VENK~TARAMAN) :(3) to (c) ('I..)\';;::l· 

ment have seen ~ome media reports but do 
not have any reliable information in this 
rega:-d. 

All developments which ha ve a bearing 
on our security are carefully analysen for 
appropriate action while updating plan for 
defence prcparednesss. 

Frozen Tuna Export 

2129. SHRI MA~MOHAN TUDU: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have a proposal 
logo in for frozen tuna export , 

(b) j f so, the steps taken in this regard 
so far; and 

(c) the programme proposed to be 
implemented in thi connect ion in 1984-85 ? 

THE M INIST R OF STATE IN THE 
MINJSTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY 
(SH RI NJHAR RANJAN LASKAR): 
(a) to (c) STC has propo ed a pilot 
operation primaL ily to establ ish the evidence 
of resources of Tuna Fi h in the Exclusive 

conomic Zone ih Indian waters, preparatory 
to a Joint Venture for commercial fishing 
and exports of Tuna Fish at a late r stage. 
The proposal ha s been cleared in principle 
ubject to the finali sation of modalities 

regarding aid . 
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Free Trad e Zone at Fa Ita 

213 1. HRI ANAT KUMAR MA -
DAL : Will the Mini ter of COMMERCE 
be pleased to tate : 

(a) whether a decision ha since been 
taken to et up a multi-producl free trade 
zone at a lta ; 

(b) if so , the products to be handled 
.t Falta and ; 

(C ) how long it will take to make a 
start and the step ' being taken in consul-
tation with other authorities concerned 
e .g, Calcutta Port Tru t, Shipping Lines. 
eu loms and Bank to make thi a succe s-
ful venture ? 

TH MINISTER OF STAT IN THE 
MINISTRY 0 COMMERCE A D IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKER) : (a) t [ (c) 
Ye. Sir. The Government has already 

decided to set up a multi-product Export 
Processing Zone at Falta. Since it will be 
a multi-products Zone, a vari ty of export 
products such as Engineering. 
chemicals & allied products, Texiles, Leather 
Electronics etc, are expected to be manufac-
tured there. In the light of the developments 
envi aged by the West Bengal Government, 
the Site Selection and Approval Committee 
has already approved of the site proposed 
fo r setting up the Falta Export Processing 
Zone. Government have also constituted 
an Inter-Ministerial body known as Falta 
Export Processing Zonl.: Boa: d to take 
decision on all applications for setting up 
industries in the said Zone. Besides, the 
Government has also eonstituted the Falta 
Export Proces ing Zone Authority under 
the Chairmanship of Minister of State for 
Commerce, to deal with all major policy 
issue for the speedy establishment of the 
Fal~aExport Processing Zone, This high level 
A uthority as ociates Minister of Industries 
of West Bengal Government, Chief Secretary, 
West Bengal, Secretaries in the Departments 
of Economic Affairs, Expenditure, Industrial 
Development, Electronics 1 Civil Aviation 
and Shipping & Transport in addition to 
representatives of Railway Board, P &: T 
Board , Central Board of Excise and Customs , 
Reserve Bank of India etc. 

Free Trani Facility for Landlords 
of Air India Accomodation 

:!132. SHRT DIGAMBEk SINGH 
Will the Minist ~ r of TOURISM AND 

I VI L A VIA TION be pleased to refer to 
the statem Ilt laid on the Table on 21 
November 1983, in fulfilment of the 
Assurance g iven while replying to Unstarred 
Question No. 4214 on 19 Augu t, 1983 
and srate : 

(a) the particulars of the accommoda-
tion rented by the Air India and its market 
rent and the rent paid by AIr India with first 
das complimentary tickets tacked to it and 
the monetary value of these tickets and 
whether these ticket are issued every year 
or after two years or once during the leased 
period; and 

(b) the particulars of accomodation 
further rented by the Air-India in the capital 
during J 983-84 carrying free travel facility-
it market rent and the r.ent payable by 




